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O.A. 183/90
29.6.2000

HON. MR. D.C.VERMA, MEMBER(J)

HON. MR. A.K. MISRA, MEMBER(A)

None for applicant.

Shri Dharmendra Dixit B.H. for Shri A.K. Chaturvedi for

respondents.

M.P. 1429/2000 has been filed to the effect that

e applicant No. 1 Chinna and the applicant No. 2 Ram
Bharosey have died. Time of 15 days has been sought for
' moving the Amendment Application. The M.P. is allowed.
%@ 15 days time is granted.
&¥ List for orders on 3.8.2000
M. £
MEMBER(A) MEMBER(J)
Shakeel/
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CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH
LUCKNOW
O.A. No. 183/90
Lucknow this the llyn day of August, 2000.
HON. MR. D.C.VERMA, MEMBER(J)

HON. MR. A.K. MISRA, MEMBER(A)

1. Chinna aged about 31 years son of Shri Hansa,

N

village Tirwa, Post Kachhona, District Hardoi.’since dead)

2. Ram Bharosey, aged about 40 years son of Sri
Salik Ram, village Purwa, Post Barwa District Hardoi.
3. Ram Prasad aged about 36 yéggél?es%iado)f Shri
Tikai, village Tirwa, Post Baghauli, District Hardoi.
4. Ram Bhajan aged about 33 years son of Sri
Gayadin, Village £Khuddi, Post Pachkhora, Distt.
Hardoi.
5. Rais Ahmad aged about 31 years son of Sri
Nanhey, village & Post Khajurahara, District Hardoi.
6. Subedar aged about 32 years son of Sri Gokul
Village Tirwa, Post Bhagauli, District Hardoi.
7. Munna aged about 27 years son of Sri Bacchu,
Village Gadanpur, Post Baghauli, District Hardoi.
8. Mahadeo aged about 32 years son of Sri Behari,
village Paharpur, Post Baghauli, Distt. Hardoi.
9. Ram Chandra aged about 37 years son of Sri
Champa, village Paharpur, Post Baghauli, Distt.
Hardoi.
10. Bodh Lal aged about 36 years sonof Sri
Lachhaman, village Tirwa Post Baghauli, District
Hardoi.
1l.Laltoo aged about 38 years son of Sri Har Sahaya,
village Paharpur, Post baghauli, Distt. Hardoi.
12. Chhotey Lal aged about 33 years son of Sri
Mohkam, village Khatore, Post Tondali, Distt. Hardoi.

Applicants.
None for applicant.

versus

1. Union of India through General Manager,
Northern Railway Hgrs., Baroda House, New Delhi.
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2. Divisional Rail Manager, Northern Railway,
Moradabad.
3. Assistant Engineer, Northern Railway, Hardoi.
4. Inspector of Works, Northern Railway, Hardoi.
5. Assistant Engineer, Northern Railway, Sitapur.
6. Gajraj son of Rambha Village Dheer Maholia,
Post and District Hardoi.
7. Ram Lal son of Bholai, Village Hindukhera, Post
Kachhona, District Hardoi.
8. Sia Ram son of Fattey, village Benipurwa Post
and Distt. Hardoi.
9. Kashi Ram son of Jhunni, village Tirwa, Post

Baghauli, District Hardoi.

10. Chinna son of Bhikhha, Posted as Khalasi under
Inspector of Works Balamau, Ditt. Hardoi.

11. Sripal son of Balwant. Villae Gauripur, Post
Lonar Distt. Hardoi.

12. . Prahlad son of Gajodhar, Posted as Khalasi
under Inspector of works, N. Rly. shahjahanpur.

13. Chandrika, son of Ram Prasad Posted as Khalasi
under Permanent Way Inspector, N. Rly. Shahjahanpur.
14. Shamsher son of Bachha, posted as Khallasi,
Under Inspector of Works, N. Rly. Hardoi.

15. Narain son of Badlu, resident of Banipurwa,

pest and District Hardoi.

Respondents.
By Advocate Shri A. Trivedi, B.H. for Shri A.K.

Chaturvedi.

ORDER

BY D.C.VERMA, MEMBER(J)

12 applicants of ‘this O.A. have prayed for
engggment/regularisation as Khalas#Masion etc. and
have also prayed for being placed at proper place in
the seniority list.

2. The brief facts of the case are that the

been
applicantg§ claim to have/engaged as casual labour by

p—

N



Inspector of Works(in short 1I.0.W.) Hardoi for

-3-

various periods mentioned in para 4.1 of the 0.A All
the applicants claim to have worked in different
periods between the year 1971 and 1986 in broken
periods. Earlier the applicants fiied 0.A. No.
1109/87 for inclusion of their names in the 1live
register. The said 0.A. was decided vide order dated
25.11.88. Now, the present O.A. has been filed for

in )
the relief pentioned/ the earlier paragraph.

3. The respondents' case is that the applicant's
names were included inthe Live Casual Labour register
maintained in the office of Assistant Engineer Hardoi
as they were to be engaged subject to availability of
vacancy. The working period of different applicants
have been given by the respondents in their reply
which differs from the working period mentié;ned
bythe applicant inthe O0.A. Considering the working
period available in the records of the respondents,
the applicant{ names have been kept at the proper
place in the senjority 1list. The respondents' case
further is that the seniority of casual 1labourers
working under one A.E.N. zone cannot be compared with
the seniority of the casual labourers maintained by
the A.E.N. of the other Division.

4. vide M.P. No. 1429/2000 it was submitted on
behalf of applicants that applicant Nos. 1 and 2 have
died. This M.P. was moved on 28.6.2000 for time
tomove substitution application. No substitution
application was moved. Case in respect of applicant
No7. 1 and 2 therefore abates.

5. In the absence of 1learned counsel for the
applicant, we have gone through the pleadings on
record and have heard the learned counsel for the
respondents at great length. From the records we find
that the applicants have not filed any document in

support of their «claim of working period. The
¢

p—
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respondents have, however, admitted the working but
not the working period. Para 4 of the objection filed
by respondents is as below:
"It is stated that the names of the applicants
have been entered inthe Live Register of casual
labours maintained in the office of Assistant
Engineer, Hardoi and engagements on regular
basis will be  provided to the applicants
strictly in accordance with their seniority as
maintained inthe Live Register indicated above
subject to availability of the regular
vacancies." :
5. As the applicants have failed to produc#any
document to establish that they have worked for the
period claimed bythem, the applicant's claim cannot
be accepted. The period of working of applicants
given by the respondents is as per the records of the
Department and the same is to be accepted. The
placings of the applicants in the seniority 1list is

as per the working period maintained bythe

respondents and so it cannot be changed.

6. As per applicants' claim, some persons junior
to the applicants have been regularised and engaged.
Their names have been given in the 0.A but it shows
that the alleged juniors have been working under
different IOWs or PWIs, consequently, the seniority
of casual labourers of different IOWs cannot be
compared.

7. The respondents have emphatically denied that
the private respondents fromserial Nos. 6 to 15 were
given any engagemeﬁt on regular basis under IOW
Hardoi or Assistant Engineer Hardoi.

'8. I.0.W. Shahjahanpur is wunder the Assistant
Engineer Shahjahanpur where a different Live Casual

labour register is maintained. As per availability of
the vacancy and as per 1list maintained by A.E.N.

Shahjahanpur, casual labourers are engaged and
1




regularised. The P.W.I. Balamau and IOW Balamau,
according tothe respondents,fall under the Assistant
Engineer Sitapur.
9. In respect of Girraj and Ramlal respondents No.
6 and 7 respectively, they are Masion and none of the
applicants are trained as Masion. Consequently, none
of the applicants can claim for engagement as
Masion.Further, the working period of Shamsher the
respondent No. 14, according to the respondents,is
1076 and not 115 and consequently, Shamsher is not
junior to the applicants..
10. In view of the discussions made above, the
claim of the applicants‘for seniority is not made
out. It is also not established that the respondetns
have not followed seniority list. Consequently, the
O0.A. 1is 1liable to be dismissed and is dismissed.
Costs easy.

Mo e
MEMBER(A) MEMBER(J)
Lucknow; Dated: 14 8-2e#® .

Shakeel/
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l,Chinna, aged about 31 years, son of Sri Hansa,
Villaje Tirwa, Post Kachhona, Distt, HARDOI,

2,32m Charosey, aged sbout 43 ysars son of Sri Saplik Ram,
Village Purwa, Post Barua Sursand Distt, i{ARDCI,

3e.3am Prasad agod about 36 ysars, son of Sri Tikai,
Village, Tirwa, Post 3aghauli, Distt,HdalD0I,

4e3zm Zhajan aged ebout 33 years son of Sri Gayadin,

Jillage Khuddi, Post Pachkohra, Distt, i1ARD0I,

5., Rais Ahmad aged about 31 ysars, son of Sri Nanhay,
Village & Post Khajurahara, Jistt, HARDOI,
6, Subedar, aged ahout 32 ysars, son of Sri Cokul,
" Yilla:e Tirwa, “ost Baghauli,listt, HARDOI,
7. Munna aged ahout 27 years son of Sri Bacchu,
Yillage Gedanzur, rost Baghauli, Distt,HARJ0I,
. 8. tiahzdeo aged about 32 years son of Sri B3ehari,
Jillaza Paharpur, Post 3aghauli,Distt, HARDOI,
9, .1on Chendre aged ahout 37 years, son of Sri Champa,
Yillans Pphrrpur, Post Jaghzuli, Jistt, HARD0I,
1geJodh tal agzd zhout 36 years, son of Sri Lachhaman,

Yillage Tirua, Post 3aghauli, Distt, dAI30I,

~

ff’*/f rﬂ”
' /2,
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1l. Lrltno sgzd about 38 yoars son of Sri Har Saya,

—2-

Jillaje Pghacdur, Jost Zaghauli, Jistt., HAROCI,
12, Chhotay Lal ajed ehout 33 ysars son of Sri flohkam,
Jillage hatora, Fost Tomdali, Jisti., HARISI,

oe seApplicants.

VERSUS,.

B et e e o ]

1, Union of India, through 3gneral iignager,
florthern Rpilway Horse., Baroda liouse,:iZW DELHI,

2. Divisional lail ianagar, i.or thern Railuay,
M00ADA3 10,

3. Jlssistant Znginzer, .ortharn zilway, H:3D0I,

4, Inspector of Uorks, iortharn Rzilwvay, HARI0I,

5. dssistant Znoinsger, lor thern lsiluay, SITAPU.A.

5. Ggjraj son of RAgmbha Villag: Dheser flaholia, Post
and district Hardoi,

7. Ram Lal son of 3holai, Village Hindukhera, Post
Kachhona, OJistt., HAX20I.

B8e Sia a1 son of Fattey, Village Beniptr wa Post
& Distt, HARDOI,

9. Keshi lam son of Jhunni, Village Tirwa, “ost
3aghauli, Jistt. Hardoi.

10, hinnna son of 3Zhikhha, Posted as Khallasi,
Under Inspector of .Jur ks, 3alamauw,Jdistt.d1313CI,

11.Srimal son of 2Jzluant Yillage Sauripur, Post

lonar, Cistt. HA.1DJ0I.

<
e <t ee/3.
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12.

13,

14,

1.

(o

Prahlad son of Ga’lodher, Jcsic | as nallasi,

-3

tndar Inspccior of lorks, il..llyd Saahjchanpur.
Chandrika, son of lam Prasad Postad as ¥hallasi,
under 23:manent Way Insnector, !, RLy.SHIHZEHA!PUZR,
Shamsherson of 3Zechha, Pos:ad as Khallasi, Under
Inspacior of btborks il.1ly. Hardoi,

Werain son of Badlu, resident of Z:ninurua, Post

and District HAIXI,

.o ee @spondents,

DETAILS ©F APPLICATIC:

Particulars of Clrdar agcinst which applicatiosn is made.

g Ae—tmn e E S

The applicatiiun is made zgainst followiny order @

(1) Order ilb. -— Il
{ii) Dated - HIL,
(iii)Passsd by : - 1L,

Since no spacific order has bsaen passed

it is not possibls to give details & any order.

Cn 25,111,868 tﬁis dgn'sla Tribunal in
a claim netition G.A. .0, 1109-87 (L) filed hy
applicants passed an ordar that mtter be first
raised h2fore Reilugy dminis tration and when it
fails to sotisfy zpplicants seprate claim nay be
filed,

Since Rallusy Ndm.nistratiom hes fzilod
to grent any relisf, not aven reply of roprasantestiun,

!

—
2 ~0\
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—lion
prasant claim patition is filad _-n tha basig of order
dt, 25,11,88 passad 3y this Acn'blé Tribunal in O, A.
iio, 1109-87 (L) attached as fAnnexure A=l in compilation

ioe 1,

2,Jurisdiction of The Tribunals

el

Tre applicants declare that the subject matter
ajgains t which hs wishes redressal is within

the jurisdiction of this Hgn'ble Tribunal,

3. Limitations

The applicants further declare that the
apnlication is within limitation pr escribed
in sec, 21 of thz Administrative Tribunal's

fct, 1985,

Cause of action for prasaent claim
arose on 25,11.88, the dats of passing of
order by this Hon'ble Tribunal in 0,4.1139-87 (L)
and then repreczntations moved by applicants hawvs
not been dacided then aftar exhaustimg period
as rencioned in Sec. 21 {b) of Hﬁe Administratie
Tribunel?!s fict, 1885, tihis claim @ tition is

preferred,

4, FACTS CF THZ CASZ.
4,1, ThsL anslicants were engaged as Casual lLatours
by Insoector of Ux ks, (hereinafter refoerrad
as (I04W) N.Rly. Hardoi and paft in long pericd
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9.

10,

11l.

12,

—.

-5-

@

faithful employment in broken m ricds under

|
respandents flg. 3 and 4 from time to time

as indicafed belou,

Hame of Petitionar

Chinna

fam Bharosey
Ram Prasad
dam 3hajan
Rals JAhmad
Subedar
Munna
Mahadso

Ram Chandra
Bodh Lal
Lal too

Chhotey Lal

Period of work

23.12071 to

’23.1.73 to
514.4.78 to
3.1.72 to

| 15.8,78 to
: 16,12,76 to
13,12,72 to
6.12,72 to
6.9,72 to
4,12,73 to
6.12,72 to

- 2549,76 to

31.9.86

31,1.,83

31.1.84

14,12,85

14,12,84

14,1,83

14,3,83

14,12.84

304,79

14,2,84

14,12,.84

14,2.84

Total Days

261

5838

415

483

714

399

677

570

377

863

570

467

4,3, That in vizu of mandatory T ovisions

containad in para 2512 (i) of Ral luay

Istablish e nt fanual applicants are

entitled to 58 considered and engaged

for reqular employment in accordancs

with order of thsir mames as entered

in register comnmonly knou as "Lifea

Register.™

4.8, That sirce applicants were urder impression



(ii)

4.5,

&

thet their namszs have not been included in

—6~

Life Rejister, they on 2,12,37 filed a claim
m tition ilg. 1109 of 87 bafore this Hon'sle

Tribhunal praying for following religfs:-

(i) a declarstion, direction or order in
favour o applicentsin nature of Mandamus/
Command tnat applicant are entit ed for
inclusion of thal r names in the list which
should prepared by raspondents uwithin a time
to he fixed by Hgn'hle Tribunal, and are
further entitled to he engaged as Casual
Labours in accordance with their seniority,
for which respondents be ordered to comply.
Cos ts of the claina pstitionand such other
relicfs as may be deemed fit and goper in
:he circumstances £ the case, be also

granted to applicants.

That in para 6.1 of aforesaid claim pe tition,
appolicants gave details o their working days
(as given in para 4.1 of this claim petition)
to which Rly.Administretion in para 3 of its
counter affidavit replied as under -
M3,That in regard to the allegations
made paragraph 5. 1 of %the anplication
it is stated that the applicants usrs
engajed to discharges thalr dutiss

frw/"\‘ /7.
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of Rhalasi neroly as casual labowers

v -7

on daily wage basis,
In this way the working days as indicated
in para 6,1 of claim patition i, 1109-37 (L)
(also indicated in para 4.1 of this claim) were

not denied by Rly.ﬂdministraﬁion.

4,6, That with regard to allegation of applicants
in Cuefe Hge 1109-87 (L) that their names
have not bean entered in MiLife Register®
the Aly, Administration submitted follouing
raply in para 6,7 and 8 of its Counter

, Affidavit which are reproduced balou.

5. That in regard to ths allegations
made in paragraphs 6.3, 6.4., 6.5 and 6.6
of the application it is stated that the
namaes of all the twelve applicants have
been enterod in the live raegis ter and in

the seniority listfor future engagements.

7. Thatthe allegatioms mde in paragraph
N 6.8 of tne epplication are absolutely incorrect
and are emphatically denied, It is fuw ther
stated that the names of all these applicants
arg continuing im the above documsnts right
from tha ysgr 1385,

((\.1,1‘,/\/) 00/80




4.5,

4.8.

4.9,

y

8. That tne allzgations madz2 in paragraph

-8=

6.9 of the ap:slicztion are absolutely
incorradt and are emphatically denied.
It is further statad that the =zpplicants
wers work=side casual labourers and they
will be considered for emplayre nt on the

work=-side, if any requirsnsant arises,.

That durim the course of final hearing of
clain petition 0.7 llg. 1109 of 1987 (L) the
Railyay Administration produced the M"Seniority
List of Cacual Labours of I0J Hardoi as in

A ust 19861Life egister™ uhich was permitted
by the Hon'hls Triburmel to be perused by

applicants through their counsel,

That on nerusal of aforesaid "List/Life Register'
in #an'sle court on 24,11.88 for the first time
came to know about thair position/Serial number
in the list and it wes only on this date
24,11,88) applicants realised that sevzsral
parsons junior then applicants Respondent
Hos, 6 to 15) tave already bzen engaged to
tha excution, discrimination of applicants
ard uitnout giving zny chance to apnlicants
for sngagement for which the werzs 2ntitled,

Th=t zha Fon':le Tribumel in its jud--ment

o -
1y .. /9.




4.10.

<

dte 25,114,540 ardar:! that since nzies of

~0a

epnlice~nie Fird nlacz in Liva Ragistar/List,
the gitition hes become infractious. Sofar
on the cuestion of seniority/diccriminztion
in emgageme nt etc. wes concerned Hgnthle
Tribunal abservad tast such gquastion has
first to be raised before Jdailway Adminis-
tration and Jhen Rly.Adm nistretion foscts
@R to satisfy the apslicents, they nay
approach to the Tribunal f or propesr r@lief

by filing sepraﬁe claim 2 titione.

A True cogy of ionthle Tribuml's
Judgemont Dt, 25,111,303 in C,A, ilges11C9-87
(L) is attachad as Annexure =1 Conpilation

De 1.

That aftar pronouncenant o judoemant Dt,
25,11,88 tha apslicents in parsuance of
the ordars of Hon'hle Tribunal moved a
detailed represantation Dt. 20.1.89 to
Respondents dg, 2,3 and 4 under Reqgd.,

Postal Taceipt os, 825, 826 and 824,

2 True *ctoc copy of Said represen-
tation Dt.23. 1,83 alocny uith concerned

Reqd. Postzal Receipt is attached fereuith

-

as innaxure =2 comnilation ilg.2.

—
mf"!) .J/1a.



4,11,

4,12,

4,13,

~10=

That \hen nothing vas done, the zpalicants
tendered a notice on 20/22.5.89 to concernad
A2spondants throughtheir counsel undsr
Registernd Postal Rpceipt ilos, 714,715

and 7160

True phptocopy of above referred
notice D&, 20/22,5,89 is attached as

e
aATJe

snexure
Tre t apar: from ths reprasentation and

notice mntd oned 2hove (Anx. A2 and A3)

gp plicants havz2 hazn maxking contant
approaches eard efforts but so far Respondants
e ve tendered no reply t o the applicants

represzntation and h-ve taken no action to

their knouwledga.

That from nerusal of facts stated in

renfreszntation 0t, 20.,1.89 uwhich are

based on ralevsnt ontriss in livd Register/
parused

List as was got/ (but not applie’ to

applicants) in Hpn'ble Tribumel on 24,11,88

from ths documants produced by Rly,

“dm nistration it is clear that apslicants

who are senior in all respects as compared

to respective respondents have been totally

ignored in engagement.

S R

) oo/11,




ilame of Pgtitioner
not 2nya-2d sofar

Te

e

18,

11,

12,

Ram Bharossy

Ram Prosad

Ram Bhajan

Rals Fimad

Subedar

Munna

Flahadeo

Bodh Lal

Ram Chandra

Laltu

Chhotey Lal

4,18,

4,15,

31,
and
live

1

-ll-

0. in List
naja we of

re;ister
113

Pecsted
72/113

Postad
81/104

Posted
80/94

Pos ted
63/110 3

Posted
99/125 Siya

Posted
76/63

Bstead
74/66
65/16 4

Postad
97 5

Pestad
03/55 2
9%/22 2

Postzd

Jame of Cunior vho Sl,g.of
have bezn ennaged List and
with Page o,
in Laave

dzgiste
larain 133/792

undzer I0J Shashjehanpur

Kr~shi Ran 73/53
Undor PYI 3alamau
g
Prahlad 8
Under I0W Shahjehanpur
Sripal 88
under IC0W Shahjehanpur
Jajraj
Undar ICJ Hardoi 66/ 36
ram EKRXRix 70433
Nder ICU BIXXMMXM,
Shahjehanpur
Chinta | 79/23
under ICW 28lznau
Jam Lal 67/112 2
Undcr I0YW Hardoi,
thandrika 102/22

under PWI Shhjehanpur

Shamsheer 115/18

vnder I10W Hardoi

That “efore shjaging juniors than agppnlioents,

no notice of offer of engagement was Ziven

to thz e=pnlicants,

~
7

Trisunal,

insiite of directions of this Hon'ble

the respondents have tzken no

care to ressolve tie griviences of

Sran

./12,



5.

4,16,

4,17,

GROLIDS FOR RZLICZF WITH LESAL PROVISION:

-1~
app.icgshie, and that is why appliceaonts
have not becn left with no option but

to pref:r the prcszant claim,

That since urdzr new admimistrative
arranijemants the Talamgu=5itapur-3Jzlamau-
Unnao Branch line has besn brought under
administrative Zentrol of Respondent

doe 5y he is implead:d in the mresent
claim. Azspondents o, 6 to 15 are

persons junior ¢than applicsnts, hence

they have also besen impleaded as party as
per direcﬁions of Hgn'sle Tribunal's order

dated 25.,11.,588 contained in Annexure A-l,

Taat in viaw of the facts stated above
the actiocn of opoosite parties is
challanged on and amongst other the

followingié=-

— -

Because iailuay being Industry and applican
beimg torkm n', it was mandatory for
Railway fdministration to give intimation
to applicants undsr Registered Post as
per provisions of Rule 78 of Industrial

Dispute (Central, Rules 1957,

Bscause without giving an oppor tunity of

considaring applicants for rs-~enployre nt

B

eo/ 13,



Te

c)

2)

Details of

degularisation juniors than thesm cculd

not have bean engajead,

Becouse re-employmnt by uway of Enjagemant
could end ought t o havz hasn done strictly
in accordanca with sznicrity and not

ot heryi se,.

Because by engeging juniors and ignoring
applicants violates Arte 14 ond Constitution
of india,

Becauss action of 033, parties is highly

arbitrary, unfair and unjust,

nemedies exhausted.

Mattors

cowr t.

The apalic-nts declare that thay have

availed all tho remadias aveilable to them

under ules/ as orderzd by this Hon'ble

Tribunal on 25.11.88.

True cojlies of reprasentations have been

attached as fnnexuras A~2 and A-3.

nas baan given by Respondeants,

not previously filed or pending with any other

70 repiy of any representation/ notice

The anialicants fur thor declare that they have
not filed proviously any spplicstion, urit

pe tition or suit ragarding the mat:tor in

F




~14=

respazct of uwhich A is apaplication has been
made .except 0.Ff. 15,1109-87 (L) order of
which attached as Anx. Al), before any
court of law ar any other authority or

any othar 8ench of the Tribunal and nor

any such application writ petition or

suit is peading bhafore any court of law,

8, aeliefs scught.

In vieu of the facts mentioned in para 4

asove the apnlicants pray for the follouing

reliefgi=

(1) a declaration, direction or order in
the nature of .izndamus be issued in

St
favour of applicants commanding the

respondents to0 engage/regularise

the applicants on appropriate post

of Khallasi, f(lasan stc., and place

/“
tham at prooser place in seniority .
list by summoning the szme from
Respondents 1 to 4 and to allow them
all back wajes and other usual monitary
and otner service benifits from an

aparopriate datz ac may b2 desmed fit

and proser by Hon'ble court.

) <ql | «o/15,



(i1)

-}

-]l5-

Costs of claim petition and such other
reliefs as may be desmed fit and proper

in the ZJircumstances of the casse he

also allouwed to :the zpplicants as
ajainst the respondents.

9, Interin Order if any prayed for,

HIL,

10. Application is pressnted through Counsel.

Sri Abhaya Kumar Dixit,

Advocats,

509/28-Ka, 0ld Hyderabad,

LUCknO We

11, Perticulars of B8ank Oraft/Postal Order in Respect

of Application fee.

1.

2,

Se
4,
9,

12, List of Yo

Name of B8ank on wiich draun

Demand Draft 'lo.
or

o, of Indian Fostzl orier 5 oz A YW1 A -

i aw
Hame of Igsuing Post DfFice.}Mﬁvﬁgn3r<%§254~hu4M
' 04 \\ ©

Post Office at which payable. f}éEQJ

cumants

1.0enand Draft/
Postal Crder

2.

e

Index of Zomnilation 'g.l

and Vakalatnama,
Compilation {lo.2.

;}nﬁ veo/ 16,
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Signeture of jpolicants,
| Yol [T
Lucknous P R

(Chinna & 11 others)

dated YD fay,1990

. e r_{_T R D
L"l Q—Ozw\b(f‘ * Qsl ; FANS % }Qa/ bh w}
i, LT tee -ra‘zrs.« )

(fﬁ Gﬁﬂoﬁﬂy

Lﬂzwgﬁﬁﬁylné o d

L7 '\ LQ’QJT}\? 4 | L7i Mg,

Verification

w2, Chinna, Ram Bharosey, Ram Prasad, Rgm Bhajan
RAais Aimad, Subedar, fwnna, Mahadeo, Bedh Lal, Ram Chandra,
Laltoo and Chhotey Lal whose addresses have been given in
this claim petition do hereby verify that the contents of
naras 1 to 4,6 and 7 are truz to aur personal knoulege
and contents of paras 5,8 to 12 are believed to be true
< on legal advise and that we have not supressed any material

facts. i p\tw\ 'sk&;),e.,./.
Lucknow ¢ Signature of Applicaqﬁs,
iy BrmaT U1 antbh av)

. te ) flay,1990, _
Y (F CJJ«mjji( E1 1o Ehremt i 'Q}Hr Sren
T iMohadg 71 Manen

<

A
L 7} ﬂ,u PO L4 (VS O

LT:; ..f"f"tjl,/- vé a(

To,

The A=gistrar,
Central Administrative Tribunal,

<
it y
L”[”I Lucknou Bznch LUCKHOW, (T Cedscloar,
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In Th2 Zzntroal "dolnistreiive Toibunzl, Luciinow Jench,
Luczno u.
oo vl o 260 40 (1)
Hn
o-f- we. (23] g (1)
ciinna & oths.. es "03liconts,
/2rsus.
Ltni-n of India & othors,.. .. 32sn0ndants,

APPLICATIC! UM2EX AJLE 4 (B) CF THD cZiTAL
(00T IISTAATIVE TRID WAL {PRCCEDURE) ULES 1987
FC: A.%.ISSIO’ TC 3901 TPPLICATJNSZENE shaIm
PETITIC,

flay it Fle=se Y.,ur ilcnour,

It is submittad tnet all tha gpplicants vho are 12
in numbar had earlier filed a joint claim J.A. lg.1109-87
4azidad on 25,11,83. In that claim apalicants were ordar to

rofar repressnteticn wiich thsy jointly preferred.All the
apnlicents havae thus 0% a common causs of action, on
i4danticel facts and identical nature of relief ls noay2d
on comncn grounds,

It is b rafore acst respectfully arayed that all
tig 12 aporiicents o parmitie” to join in one sst of clain

notition as dome 2orlier in U.A. llo. 1109-87.

SCUNSZL FOR APPLICANT,
R QI B Q_\S\_'T\ﬁ . -
9\3 Ray, 1328 A oKLD1 \IT,

AJVEZSATE

oD RSN




Lofde crdiial ADGTUESTRATT el il rne

l .-
e at I '*f'A((: RISAL
doear.

hinna & L1 athars (Applicant:s)

A Ui

peserved

\, Central AAdninistzative Tribunel, Allshstad,
»

Registration O.A.No, 110v &f 1¢87 (L) *

Chinna and 11 others e s © ANpplicents
Vs.

Divisions) ‘Reilwsy Manager
and others PRPIFI Regponderts,
A -
o Hon. D.5.Misra AM
Hon, G.65.5hsma,JM - . '

{8y Hon, G.& hamas, M) ]

K " This is & petition u/s.19 of the Adninistrative Tribunels
Act X111 of 1985, It 1s alleged thst the s, 11:8uts had wosked |
as cssual lasbousrers fo:: ditferewt periods fram 1971 to l
1988 in the Northern Raillway under the luspector of Wuihs '

an Adadd
Hardoi in pars 6(1) of the petlt ion 81d the dsteils vate ),
noted ;n the casunl lebour cards fasued tu Shesn, )1 is further
alleged that the cesusl lasbourers who hava mr c.mpleted the
requisite period of continuous working for alsuiption in the
regular reilway service are emitled to q-£ thelt paves
included in the live list/register paepaled for tie puiy se
to have & prior clumtofL job over outeiders. dase ot 1ne
applicants were not given any work sfter 1¥7% Whille e

. e bad )

were not given eny work for uver 2-3 yosis, The jepiussitae
~

) tiona made by the applicents tor rthefr erngegeent Aid not

bear any fruit. Theyasccordingly f41cd this perition tus 1he
0.y s=1ie2 thet the appliconts sis sntitlcd fus the fuclu-
sion 01 thelr nanws in the ligt to be preyered by the aca-
v pondents within specifisd tire and they sre further entitlsd
to ba énqnqed 83 casua) labouress irn accordence with thsir
seniority.

2. Ih the reply filed on behall of thw sem.uixdents, ti-e !
alleyations made in psrs 8{1) ol the petition wrie g wwaled
and it was stated that the syplicems weie snysyrd tu Olecliag-

gt thes - duties 0f Khalesis mejely as casudl 1o uisse - o

daily wage basis, It was furthes very cleasly sta1e2 10 Jugn
v

. 5’-9;\.
5 /sz'ﬂ')) %‘U




oy

L}

2.

5 of the reply thet the names of all the 12 appliconty
have bten entered in the live register and In the senlo-

rity list.for future engagement,

3. ‘!n their rejoinder, it was stated by the applicants
that it u' not sufficient to say that nsmes of the
spplicents have beei included in the list. The necCessessy
detlill.. such as, number, dets of issue, gredation
’n\xnber'of spplicants stc,., should have been disclosed

by the respondents and without the necessary deteils . v

the applicants are not in @ ppsitol to khow theis sxsct

position. It ‘was also stated that 8 perscns mantiomed

in para 6 of the rejoinder sre junior to-the s,piicents

who have not only been enq:qod but hsve also besn

- reqularised and the full justice has not been 8une

to the applicants,

o

Ao )
4., The applicants had also summoned record fram the

respondpnta to show their positicn Ln']\hc Mive 1ist/
lregiater and at the time of hearing, much wydiesis wes
15id on behualf of the applicants thet they should be
given an opportunity to set up the case regarding their
senjority es the relief claimed 16 this petition is
ocomprehensive enough for entering into the guestion of
senfority. The record brought by the respcndsaiita ot Lhe
request of the a.plicams wag pepuitted-tu e secen by
the applicanta for éhelr infecunation. After & very
car=ful consideration of the whole matter, we sie, howeve:
of the view that the purpose of the applicents has been
served and sfter their names wers included in the live
register/list, the petition became infructuous. The
question of seniority casnnot be gone into in this
patition. Yor rsising such question, the g.plicents huva
to give the necessary detsils of the persons ageinst
whan they claim seniority and they sre aleo to be

impleaded ap parties to the petition, The relief reyssad-

e PN
T, -

Oy g s




3.

o .
ing the future engaguacnt of the sppliceasts according to
w thsir senlority doas not include the relief, the & plicante
have tried to usge before us,ss such Questions ais to be

. .. first rajlsed k.wtor- the rallway sduinistratiun #nd when the
rdllway scministration fails to satisty the ap.licancs, they

- .
may spproach the Tribunal tor the proper reliet by filing
Y. ¢ . ' 4

s » beparats potition (s). The live regimer 18 maintasned only

[} " 1

[ .
M tor the purposg of giving employient tu the peisuns entered

.-

- in the register in tuture sccuiding tu thé senjusity shown
inthe seid registar and this having buen done nuw, Luthilng
ranains to be adjudicated won so far as the pitsent case

' ia Cc:ncemed. The spplicuate cgl;nut be sllowed tv sajen thes
! ‘quertion of senjority 4p the petitlon ang sfter gatilng
thedir nanes included in the geglster, they oie nut wmititled

0
to any other xelisf.,

5. ' The petition ia disposcd of sccordingly without

8 :

any ordexr as to costs,

‘ '-—"
-
MEMBER (J) HHBLK \A)
Dateds 25th Nov, 1988 Co.
kkb
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T2 ZZ0TAAL ADNINISTRATIVE TRISUL AL LuliCW 3THCH

LUCK:CU,

i QPP{'NO.Béo OP 1990 (L)
v

o:f we. 183 ot a0 (L)

Chinna & 11 others.. e fpplicants,
Jarsus.

Jion of India & others.. « e Respondents.

Zfompllation logIl

1. ANNEeXUTg= (=2
Repraesantation &, 23,1,89 dole 3
along with Regd. Postal

Receipts.

2, nnexure= Ai=3
Motice Jte 20.5.89 elonguith

23.24,

tegd.Postal lecsints Dated
22,5,.89

Lumiicys 1 HKIDIXIT,
ey, 1990 AJQYICATZ,.
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- ”
IN THE CEUTRAL ADMINISTRATI & TaIowlal LUCkhGd gl LULKITUW g‘;C
Chinna & 11 others (Applicants) Voo * U%(inn of India & Oths (Ravpon—

Annexura o, A= /?/‘, dents)
CR

1= ™ PsaTom W gl agky,
I TR, AR TN |
2~ daede @Pa,
T 1, W |
N\ 3~ dY9eT AT A,
T®T TR,
TR |
AR TTY qEIE g,

Pavra:- aFy 5 daT usw T ek
STUT aifueT &64r 1igo-87 ¥
q1fa arkeT Fao 2571188 &
FTeH H eTHETEY |

Peorg Pz ¥ o w1 gl X, PRetsT Paawo T 3
Fear ¥, M aTddos=p WaTW ¥ @+ g ¥t ¥ &
g1t Fza a7d Perr Ut | W Al oY W wd &Y STy
ET oY Fo WTTT AT erwe (et § &ua oyt nar ¥ ar
T Poaad Fog w1 sy % wraena g dar e T ¥ gl
arfeaT 56 AT 1109-87 &T4 PedT Pl ¢’ & ana A
BTT W saTar nar P @ anr ¥ am wre v ¥ Faa
¥ ParaT 1 el ar a7 N Faae T P ¥ o .

godo gRA"&T AWM AqarT  =ramy ¥ &aTeTaslrs ady
— sTes (PWEeT &1 &1 dear a7

de9.3m.

i = Pa=RT 93 T ™ War i3

e W T PorT we Ty |
2- T ¥R 7A qTfeat™ T2

;T LT 9YEC §TdT

PaeIT Y |
3- TF W% 4 Pod am dar 81
4= TRWF 03 AR I BT 80 N
5- Tel a0 A% W 4 63 ’

T GYTETT PaT wE e
b~ YA TC T4 Myel AT PataT 99

5

f';\’ 7 7}
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7= T g4 ) T heAange Te

g AETRA {4 Pe T T Qe T4

o= WRH g4 fuw oM frtar e

o= TTE™ L HWT 1M FERTT 971X

1= 8] T4 E07ETd M TeTETT 103

j2= oY Q4 TN ATIHETRT  oF

2= JUTTHa aTep WRaeer &Y ~rama f Bl v Pesits 24-11-88
EY W 98 qaT w7 Fo v Poee ¥ #aa P s fag Pl gruther
¥ o7d Pog &TRT 89 ¥ alC PReE or s T Y AR &ea ¥,
T4 & PadT 38T 4, 0 gTVhwT X SQTUTHY BT
LT W &Td &7 ar¢ Fravar Pan g genfae <rama § &aa
g4 Pear Po aftwaT o7 o aryma ¥ o) =Y wa womr
+diTs wF P gTAPT 8T @ T aaw T T o a1 ddivm
{faa @Y oY arg o wl waraT W 1 NTarAa N g oY
#a =4 Faar fa grATw To Y ol o yvm bl iy T A ¥ ol
TOTT €T &1T $x Wl qaTwm §Idir s oY dig™s ¢ vieY g
5T 4% oF aw JURAYT) 0 SITamd N ar ashi € | uTEAY
=rated § IReT 8T SYARTYYT W @ § wlite adieand
w1 47 9T 78T ¥ Pordl TuRTam wTeY ST TV UTT 4 W WeE
WA NI

3- % F g7’y §Paw 73 aNiT o7 M 3 R Paeer &1 @
wa aT T W qRa 9 90 @ W EeARa o Y ™ e
Y ¥ Pl ¥ -

goth 99T &T AT &_gwg gam gt aTdd

I= T A O 66 anoMsep TEIE
2= TTHATR ¢4 WyaW (34 *

3~ PRATC™ O W To ATOS P TTEAT 7T
4= GTRTIUW T3 TRE®paATY aTIPH
5- Pyvar g4 Pumy T4 AT W0 ) ATAPis
6= HITA o &l 68 a7 M $ wp TR T
T~ JEETE T4 TMER 98 * *

25 BT

M o
L R : '1,12 N ]
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h-aY

i ¥
8- d1fquT gu U W 2 Wlge s S TR TRETYT
9= TTHLIC T4 8T 115 ar; Ay s=p T
lo=~ FTE T4 &Y 130 AT, s «h CTEACRT
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J=- Since you have failled to dispose off tho said
representation detod 20.1.89, now my clisats pripose
and interd to bring fresh cluims agiinst hallway
Administrstion bofore lon'ble CAL us observed in 1ts

judgment dated 25¢114380

by way of ebana-n cautioun tnis notice ( thuougu
not legelly reqQuired ) 18 given tu youu 1n oraer to
offar you che more chince be-your to dacide the sald
reapresentation dated £7¢1¢39 and ragularise my clients

alongwith full back wages.

lu case you fail to comply tna terms o this notice
sfprepriate lagsl actioan will Da faitist:d s {ast yau cn
T tay Jay aftar 23.6.01733 10 wolceh ay clisots will elso
claims cost: of thelr litigutlon fron you wpere from

roliefs «f recvlarlsaticns wna fulil Lacs Wi, i
danceg thic noticee.

Lovrs Feitnfilly,

3 \
Ao ;‘/? " S
( A . X .EDixieqflbl
- hdvocsta,
‘ pirps » ) ¢gthers €8
pemped sboyge
QN .
/'1/ [oLsY)
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f Regrondents

Ceiae voe 183 of 199C (L)

Lt}
3
t
16/

Chirne & 11 0Otnors .. es arTlice

-

Jersus

Urion of Irdia & 14 othors .. «s Resrontents.

Chjecticn’/rerly on betelf oFf the resrordents

Ose 1,2,3% &re 2s undexr i~

1. That in regerd te the zllrgaticrs mede ir

by 12 rerscrs, who in the circumstences ernd feocots oF the
“razsent case haéve sereérdte ceuses cf action, canrct -

rermitted to join the sirgle petitizn. Tre retiticn



2o

2. ihet in regerd tc tne 2llegeticns mede in
raréagre~n 3 of the aprli.etior, it is steted thet the
enrvice sngigenmerts zre being —~rovided to the casve?
lebcurs strictly in eccerence with their seriority

2s mairtezin=a ir ths lLive Casuel Za8bour Register rairteinec

n

ir the Office o©f th» .ssistent EZIngireer, Yerdoi. These
enga@cements ere subject to the availability of the
vecencies, The arrclicents hzd been told that their
rexes wi'l te corsidered for rroviding cncecements

in ececordends with thg shove.

3. <nét ir regard to the llecations made in
raragrarh 4(i) o tre a--licetion, it is stated thet
tne @ nlicents were engecgad to discharge tne Autiesg of
rmelesi mersly as ccsual le-ours on deily wage besisg
end ceazsed to work long ecc. It is further steted that
the tetel rurker 0f working “eys of the 2:mlicants

.l

¢s incficct @ in thn -rere under re~ly is incorrect. Ir

ct

this cornectior, it may be tcinte3d cut that

7y

he total

nunker Of working fays of Chinre, Subeder, Muncs,

'3

2m Chanter, Jodh Lal, Twitu and Civte L.al rave been

r

w

wrencly menticred in the were unfer rerly. The actuel

P

nurber of workirg desy

m

w

s fgily wage cesur)l labours

C* tn:se @ersonNg urtu 14.C.19€€ is as below :-

)
T
[N
'y
3
m
N
b
(o))

vtbe“ar 367
ounns €03
nhem Chéender 36¢
Zodh el £34
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Leltu 324
Chote Lal 320.

M2 2llecation to the centrery made in the rere under

rerly is absoclutely incorrect and

is em~hatically denied.

4, Thet in regaérd to the slleocations made ir

~araorarh 4 (iii

o7 tha evrvlication, it is stated theat

the nameg of the arrlicents heve bzen entersd in the

Live Register of casuel lakbours me

regular besis will be 2rovided to

strictly in wccordence with toeir

inteinzd irn the office
engagements on
the c<pplicants

seriority as maintained

in the YLive Pegister inciceted &bove subject to

zvailability of the reguler vecancies. The register

is not known es Life Register but

Tegister ¢f cesuel lebours.

is krown as Live

5. Thet in recer? tc th~ 2llegations made in

thet the cleim wotition, referred

~aracra~h 4(iv) cf the ¢-rlicetion, it 1is stated

to in the rars urnfer

3 S L] .. .‘ >
revly, +és “is osed OFfft by this ror 01z Tribunsl

vide the judcment end ordsr dated

znd wes dismissed @s havirg eeea b

25th Movemrer, 1988

ecome infructuous.

after tehing into corsideration the reliefs cleimeqd

.

ir the writ ietitior, this ron'ble Tribunal hed cecided

~

to distiss the retiticn &s havi-n bacome irfructuous.,

6. et in recérd to the allecationg mese ir
rarecrcrh 4 (v) ot the artvlicetioh, it is s=ated thst

teking into corsideraticn the reliaf clein~2 ir +the
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v, wdy. sharoe
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writ sotiticn, referred to in the ~era un-er rerly, it

wa: noct corsidered necessary to glve ~etzil revlv to

~s asserticrs meéle in rarscrzvh 6(1) of the =srlier

WY

~etiticn, owever, sinca in the rresent @——licatior
a cleim is keing mede on the strergth of the rnumber

, 1t hag beccme

n

of Qeys discles=d by tha a-rlicent
sksolutaly races=zry tc kring to the rotice of this
cn'*-12 Court thz incorrectress cf the Aeteils furnishad
“y the eprlicents. Since the guesticn cf geriority

hes bmen raised noy in the vresort case, it Yas becorn

()

necessary tC incicete the® thz zctuel rumber of working
davs as in”iczted in ~aracrsnd 4(i) of the ~resent

g rlication is nct cecrrect. e ess~rtior ma2de in

th= re@recre - h thder re«ly tc thz effect thet the
working “eys s irdicete” in rerecremh 6(i) of clelxr

s tition -0.1109 ct 19287(L) ware not fenie® by Railwey
cBministretior, s rock correet. In this conrectio= it

iz Iurther stated thet since the cnly claim in the

e

cerlier petition Iileg by th- svplicants was to cet
thelr remes inclufed@ in the Live Register cf casual
1eghours, &pAd nc cuestion of seriority ete. wes irvolveg,
it was not necessery to go into the Jdetails of numrar
ot workirg days to the crerit of the a~rlicents. 1In
any ce<c the inference drawn by the a-rlicents to

th~ atfact thet the essertion abeut the actual number
of wOrking cays es mada by them in the earlier retition
vas nct fisruted, is absolutely incorrect end is
emrhetically denied. Correct number ot workirg “avs

tc the cresit of

ot

he atrvlicants or accourt ct their
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having vorked &s cestel labour under «ssistent Zngineer

cardoi has ~nen inficete- ecove znAd 2ll the zllegetions

M

4o thz ccntrery macde in the rers under rariy ere ircorr-=ct

ard ere “arisg.

7 That in recard to theo @llcgations made in
raregre~n 4(iv) cf tne a2 rlicetion, it is stated thet
the Objrcticn/rerly xive~d in thz ecarlier claim retition
Yoo 1109 of 19267(L) ha~ been “re-are? teking into
consideration the ultimate relief clai.od bty the
a=~rlicants end the a,cresaid Objectior/re~lv wes confined
to the claim cf the sprlicents ebout the inclusien of

labour
their nPmes in the Live casuvel’/register er? nothinc
— = N

S, Thet in regérd tc the €ll:-gceticons mafe in
rarzgrarh 4(vii) of the errlixtior, it is stateqd
that Jurirg ths course cf finsl hearincg of the clainm
retition C.a. 1c.1109 of 1987(L), the Railwsv

#dmiristratior had rrofucesd the Zlve FPegis*te

o]
0
B

rardoi for the “erussl cof the “on'blz Trikunsl ar® to
satisfy the sen'Bla Jribunel thet the remes of the
gr-licats in that tatition hed brer rscor?ed ir th= Tiya
casual labour register. It was nct shown to the
ar~licants or thelr counsel, Thn allescaticnto tre
contrary ma’e in the werc under rerly is incorreect ara

is =m-hatically deried.

g, Thet tho elleceticns made in ~aracrath
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the revrecs caticn, referrcd toc in the -ars urnfer

resle, uee tctelly misecrnc=ived. It he? been mele

.

cl-er tc tho ¢-rlicants thet the sericrity rositicn

a5 nedinteined ir tne Live hecister 0i casuel lehours
by tne «assistart incipeer -zrici wes strictly heing
fcliowe fer grenting ~ncicemaris cn regular vecercies
¢veilacls un-er rwesistert Zrginesr, rardei end
Irsrectcr of Torks fardoi for which the &foresaid

register was mearct. Thz errlicants bed to awsit threir

tarn, vhien had

12. <hat the ellecéticns made ir r8recgrevh

4(xi) of the a'rliczticn are incorrsct ané @reo feniad.

(97

The & rlicerts were e7r ricsed of the gituation thet

4]

ct
3

0]

|

r turn ned nct reechad ernd there wés no vecarcey

87

availakle sither urfer ths agsistant sngireer, 2rdoi
or Insrvector of torks Hagrdoi ~gainst which the

g¢rrlicents could be 2°iusted tekirg irto comsifereticer
thelr senicrity mezirtelned in the Live Registsr of

cesual lakcurs by the assistent znoineer, “ar<ci.

12, <h=t tne €'lz2gsticns mae in ~wracra—™

464i) cf tre eprlicetion arz incCrract end zre 3enio

14. “hat in racer? te the alleceaticns made in
eragrerh 4(xiii) of trn e ~li@tion, it is statea

thet th fects 2ssorted ir the rerresertatior Astacs
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rentirc engzce~ents cn rogulsr besils has been

58

acmmitted end the rrircirle cf seniority hes keer
strictle afhrrod to, The rerscns vwhoge rams &re
1

Live rec

U)

.
artzred i o

1§
D

)

.5

by the Assistent Ingirecr, Trdoi are to be mrovideAd
snracements on reguler heeis 25 2gairst the vecencles,
whieh beccre iveilakle under the éssistart drnginser
arcdoi or Irsvector ©f orks rerdol workinc under *im.

The I,C.70. Sxehjemarwur is unfer th= J.ssistent

Ll

neiras

(u

»r orenjéhan-ur, where & fifferent Live Tegister

-t

of czsuel lzkcurs 1is msinteir»& for t+~ vacarciles
pvailabl e eithsr unfar i.gsistant Encireer Shansahrer-ur
cr the Insrecter of Tkorle sheriahar-ur or F., 0.1,

workirc under ~ssistent Zrncirzer, Shahjaber-ur. So

FArr 25 Te'lel, “¢lemal 57 Tele..o z@lamesu 12811 urer

evzlilahlz under to=q a8re vixlly irrelevant for the

[

‘zgister maintsired by the ~rsgsistant
wmrirecr, Carcei, It is Itrther staied thet the
crert 8s civer ir th- rare unier re-ly is cuite mis-

l=2ding. ‘e¢rsyen, Keshiremw, Prahlad, 3riral, Siyarenw,

Chinte an” Cheérdrike w ~tictnad ir the aforesaid chart

heéve beer crarted engacerarnts under I.0.%. Shahishenrur,

d.FotleIs Zzlamadu on tne basis ©F entries meintain-~g i~

the Live Detister OF (Zsvzl Yabours by assistant
cinegsr she-jenantur er? the Live Recister oF cesua?
tenours meirtaired by aAssistant inginser, Sitarvur,

I¢ & vesrs that " crayan, Keshirsw, Frehled, 3rirer,

Chirte, ociyerem end Chardriks hs? got their -ermes

’J.

-~ . PRV - — ~ B A
arteresd in the Tive seglster OF coLwr) lebours mairs

-

ar of casuel labours meirteired

s A
SR
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by .ssistent rcinger shahjemnamwur an? Assistart

3

srncircer sitarur erd on the stremgth of their senicrity
as Teintzired i~ the ¢ ioreseid ive Rzgister, thay
wor~ crantes sncagenents in ths eforesai” Depertmeonts,
Tese encégemants hav. »ct been crented or the basis
ci tao seri-rity oi tie casuel lebours as given ir

the Live Register maintaired by the assistent Srginzer

-ayrdci, ¢ fer as Rem e

-

fonad

and tajrej, refarred to in

.~ - Cee e

t-e chert uncder renly, ere ccrcerred, they €re o the

b}

Are ©F l.escn &rs nnt &-

of
x
[3)]

lesi. Thry hed to ke

0
n

2djusts” ¢ys a iason icr which they are cuzlified. 3ince
rone of thz eiplica@rts are quwelifizd bo be absorhed as
rasen, they could not he adjusted agairst the vacanciles
in the ~cat cf ieson, which boceem: availabls and in
tnasns circumstancas, the @foresaid Tersons viz. Ram

Lal &n¢ Coirej vere crznted engagements on the afcresai
rost 7 .ascn. 30 f@r es shamsher, refesrred tc in the
rara under revly, i. coOncer->2, the total numbers of
workirg deys &3 c@szuzl lebour to his credit arz 1C76.

~ig cenicrity rositieon in tre relevent Live Dogister

is r.t &t 115 2s surcgestad.

engrgeTents were [ruvida?d teking irnto corsigerstior

tre corroe: sericrity osition determined on the basis

1. sours unier ..$sistzntl Sneirser erdoi or I.C.oo.

’
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16. That in regard t: the allecaticrms made ir

t
+h» &~ licents have tc awsit thair tourn for the cffer

of orgagemants cn ragrlar besis. The offer will be

~iyan teking into corsicferaticn thz .erniority end

cent 24 eveilstility ¢ the

-

suitebility ©i tn2 2ivl

veesmclzs.

17 Thet in regerd to the ¢ll-onzticrs meds in
raragra-n 4(xvi) of the enplicetior, it is ntateqd
thet tho cestel lshours vwhcsa nemsg €ro ~rtered in
the iv~ legister ot cesuel lecours rmairnteired by the

s3slstent dnginesr Siterur 111 b Offnred arcrcererts

nto consideration tne senicrity an”® suitehirite

-

nst the veceiciss, which become availahl -~ uniar

r’.
o
Y
W
3
9]
[

asslistert droireer siterr Or the FotloIe or I.C.'T.

rOrking undfer »im. Ths a@rvlicnts yhOse namas “ave
Lear :xrtered in the Tive Escister maintzined by the
asgsistert Jdnoiraser Tardoi carmet e given eny coffer

cf encacenent fcr th:s vecanciass erising unfer .issistznt

[t

sredireor siterur or I,0,%, sitsiur or FLULI. Sitermur.
11 the allrgaticng to the contrary T@re in th- vere
ur‘zr re~lv #re ircCrract =r~ arz Aenisgd.

1€. “hat the ellzccetiors made in eracraph

4(xvii) o’ th: 8d e~ licaticr ere ebsolutely ircorr-~et

7 2re amrre

m

e}
(g2
[
O
m
}-d
bod
3
o
o]
[N
2
b7
.

20 ¢gcrewn® has b=en mee
ovt for any irtrrferznce of tnis on'bis Tribvna’
erd tne aryliceticn is totelly misconceiv-@ 2rgd

S

“esnrves tec e rejected.
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19. Met in roger? to the gllagations macde in

..

the ¢ —licetion, it is stated thet

Foe

rerierarh 5 ¢f
the crovnds &@re totzlly misconceived and baseless.
.0 case ha b-er m@”e out ror any interference by

» thig “en'ble Tribunal a8né the arrlicatior Aeserves

tc be raject-d.

2C. Thet the zllzcatiing mePe ir reragravh €

of the a-rliceticr are irecorr-ct and are AenizA~.

21. That i~ rreard to the ¢lleceticns mefe ir

-aracorarh 7 Of the arrlicetion, it 1s stated that

8

the @ nliceticr is telly risconceived,

22 That the ellecaticns made in rarcorarh &
of the 2-rlic ticr ere ecsolutely incorrect &nd are
am~hetically denied, Th= er-liration is rot
rairtainabls ard th~ &r—licints are not entitled to
eny Of the relist &s cleime? en” the arplication

{ dsserves tc be rejected.

I .S:’L‘ya a ?“ﬁ@\k ﬁ«’L

cged about 2 Tgetsicn of M‘]Q'fbl\

worki~¢c #s PSR4 g;}}&'ﬂ“’f HAR Do/

rresently

pmTloved at HAR Do/

do hersby verifiy that trs ccnterts of ~erecrars

Jadhe dotz.

05 Woeawg® Cf this rerle/obj ction are tru- +o

i
\/
49(_ xz‘ WA
ags wfagsa
a7 Tady BOTE
Gaiall, Engin:cr
~ . Rly. Hai.c

ia
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3 pre 1,5, 4k79.10,13, 13 #1159~
~¢ Tarsenel knoyladee &7 basezd ¢ reruszl of
r-corfs, whicn €11 I belirve te ke true that nc
~z2rt of 1t isg falgs &3 rothinc ha. beer sur-—ress~4

ir it.

=2

agrgs wfwasa

Flu.lls 3%t 35.3; v
(Sicretune Bdgibestonsnt)

I Qly. Bardd

DIV ﬁ()}.,ﬁ%

(Signeture of Counsel)
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‘ In the Central administrative Tribunal LUCknOh'§#3°h

/ Lucknow. & _ ™I

Application on béhalf of petitioners
counsel regarding intimation of Death oI

A

u 1@ Applicents:
/ \ ’ 77@ -
1.P .No. /UQL?/;zﬁ of 1.
Inre ‘ |

O.A.N0. 183 of 90 (L)

Chinna & others ewoeodpplicants.

versus
Union of India & ochers =~=les pondents .

llay it please your Honour,

It is submittéd for the informations of
the Hon 'ble Tribunal that in the .resent O.a.
applicant's No.l & 2 haye died.In order to submit
a detailed application gor substitufion ®0f their helir

/ s if any as night b2 choosed by their heirs has to
- be filed.

© is thcerefore most respectfully prayed
o that I may be permitted a forinights time to seek

instructions in c¢his behalf and to move necessary

appllcation if any.

luckﬂow.

- Counsel for applicants
cated: 2.4 .2 crD ‘

N

-

( AK,
Advocate.
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e in tho Con.ral aduiagdsutive gaiounal Luanou %:nch
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Apolicctfion on beohulf of peiitioners
counscl oegarding 4dntimation of Doath of

" iopllents,

‘ P YRR O e PP '
‘}ﬂﬂf
B ullo e f9>%/ 3f 10297
inse

C..i.ibe 182 2§ 9C (L)

Caliine o oohucs | wooanplicants .
Voosug
Unlon of sacara ( ouiizg woew GO PONCCNS .

Y v wlaose youwr liongur,
v L& sudalslied for <the liformations of
Lro oden tol- Toibeoold bt A lhe risent O.a.
aprdicaui e Lowil O 2 nave cdad.in order Co sulnit
a devziled an-lleoclin fon subsitrtuliza of their he
ﬂ{ s if cny cs adght bm‘chaosnd by their heirs hac to

bo f f-lc‘d .

L3 Lo gat2-Ifoze rost rospoctfully pravod

vhoo 2 omay So oonolyses 2 fzoindghts :ice to sook
sdnsteuctlons in .hig Lo, 1Y uad to move ncces: ary

* 4 R * o
L'.ia‘“).,’.vhc&s., e s & L l-:::/ o

licinoun,
Cutols D%-6 2 oy

GAUOCIT0 .



